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L4.2.2000 present : Hon'ble Mr. justice D.N. 
Baruah, Vice-Chairman and Hon'ble 
Mr.G.L. Sanglyine, Administrative 
Member. 

mk 

ppl.tcation is admitted. Issue 

usual notiôes. 

List, on 14.3.2000. 

M 	r 	 Vice-Chajrjan 

On the prayer of Mr. A 
Deb Roy, learned Sr. C.G.s.. € 
weeks time IS allowed for filiri 
of written statement. 

List on 	31.4.00 for writte 
statement and further orders. 

Member(j) 	 Mem.ber( 

FORM NO. 4 
(See Rule 42) 
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Apiticnt(s)  

Repoi dent(s) 	L(2— 2- elf 

AdUC for Applicant(s) M 

to for Respondent(s) 

$ots of the Registry 	Date 	 Order of the Tribuna' 
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LWbt 	 kU/a..  

-To 	eek 	urthër time is 
ai1dedóñ/theprayer or Mr. A. Deb Roy, 
1earnd Sr.C.G.S.C.for filing of 

written statement. 

List on 11.4.2000 for written 

statement and further orders. 

' 	;• 	 -i Member • 0 

\ 0  

• 	 • 	'. \ 	(' •..,.,-,, 

No written statement has been 

submitted. (..wø wee-k further; time 

allowed for submission of written. 

statement on the prayer of Mr A. Deb 

Roy, learned Sr. C.G.S.C. List for 

written statement and further orders 

on 2.5.00. 
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O.A.56/2000 

the Registry 	Date ( 	 Order of the Tribunai 

13.7.00 present : The Hon'ble Mr S. Biswas, 
Administrative Membe'. 

Mr A.Ahrned,learned counsel for the 

applicant and Mr A.Deb Roy,learned Sr. 

C.G.S.0 for the respondents. Mr Deb Rcy 

prays for 3 weeks time to file written 

:Statement. 

List on 7.8.2000 for order. 

A 

Member ( A) 

KU 

,ö 

c$jiZ 	rosj 

5,11,00 
rf cjc  

(--,- 

/4 T 

470 	
S 

T:weeks time is allowed to file 

affidavit. List on 7.12.00 for orders. 

Vice-Chairman 

19.1.01 

FouhWeekS time is granted to the 

respondents to file written statement 

•onthe prayer of W.A. Deb Roy, learned •  

	

r.C.G.S.C. 	S 

List on 4.1.2001 'for written state- 

-ment and further orders. 

Viiiirma 
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List on 2.2.01 to enable the applicar 

to file rejoinder. 	 S  IS ')  

Member 	 Vice-Chairman 

rj 	 pg 
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• 	It has been stated that written 

statement has already been filed. NO 

rejoinder so far filed. 

List on 19.3.2001 for hearing. 

Vice-Chairman 

Heard/1e.arn.ed counsel for the 

parties. Hearing 'concluded. Judgment 

delivered in the open court, kept in 

separate sheets. The application is 

disposed. of. No costs. 

Member 	. 	 Vice-Chairman 

y- 	12.. 2 .D1. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH. 

No, 56 of 2000, of 

19.3.2001 
DATE OF DECISION 

PETITIONER(S) 

Mr. A.Ithmed 	 ADVXATE FOR TI- 
PETITIONER(S) 

VERSUS - 

Union of India & Ors. 	 RESPONDENT(S) 

JPb.Roy L  Sr. C.G.S.C. 	 ADVOCATE FOR THE 
RESPONDENTS 

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HON'BLE MR. K.K.SHARMA, MEMBER(A). 

1. Whether Reporters of local papers maybeal1o,ed to see the 
judgment ? 

.2. To be referred to the Reporter or not 

Whether their Lordships wish to see the fair copy of the 
judgment ? 

Whether the judgraerit is to be circulatecl 	the other Benches 7 

Judgment delived by Hon'be - Vice-Chairman. 

L_~,~ 



CENffiAL A14INISJ1ATIVE IRIBLJNAL 

GUWAHATI BENCH 

Original Appiciation No. 56 of 2000 

Date of decision : This the 19th day of March, 2001. 

Hon'ble Mr. JUstice D.N.Chowdhury, Vice-Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

Shri Manoj Kumar, 
Lower Division Clerk, 
Office of the Deputy Director,.. 
Subsidiary Intelligence Bureau, 
Basistha Road, Guwahati-28& 167 Ors. 	... Applicants. 

By Advocate Mr. A. Ahmed. 

-versus- 

Union of India, 
represented by the Secretary to the 
Government of India, Ministry of 
Home Affairs, North Block, 
New Delhi. 

The Director, 
Intelligence Bueau, 
North Block, New Delhi. 

The Deputy Director, 
Subsidiary Intelligence Bureau, 
Basistha Road, 
Guwahati-28. 	 ...Respondents 

By Advocate Mr. A. Deb Roy, Sr. C.G.S.C. 

ORDER(ORAL) 

CHOWDHURY J.  

The applicants are one hundred and sixty eight in 

number serving under the Deputy Director, Subsidiary 

Intelligence Bureau, in different capacities, like Lower 

Division Clerk, Assistant, Stenographer, Security Assistant, 

ACIO-I/G, P.S., JIO-II/G, Section Officer, Upper Division 

Clerk etc. Their grievance is common in nature claiming 

Special Duty Allowance (hereinafter referred to as SDA) 

payable to the Central Government employees serving in the 

North Eastern Region. By now the issue is involved is 

\, sett1ed on the basis of numerous decision of the Supreme 

J 
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Court subsequently clarified by the department. The Cabinet 

Secretariat (EA.I Section) clarified the matter by a 

Notification dated 2.5.2000. The civilian employees who have 

all India transfer liability are entitled for grant of SDA 

on being posting to any station in the NE Region from 

outside the Region. An employee hailing from the North 

Eastern Region selected on the basis of all India 

recruitment test and borne on the central ised 

cadre/service, common seniority on first appointment and 

posted in the N.E. region per se is not entitled for the 

SDA. He or she would be entitled to SDA only if, posted 

outside NE Region on transfer. An employee hailing from NE 

Region initially but subsequently transferred ouof the NE 

Region but reposted to NE Region would also be entitled to 

DA. 

From the materials made available in this 

application it is difficult for the Tribunal to 

determine/evaluate as to nature of posting of each 

individual applicant. 

In the circumstances upon hearing the learned 

counsel Mr. A.Ahmed for the applicant and Mr. A.Deb Roy, 

learned Sr. C.G.S.C. we are of the view that ends of justice 

will be met if a direction is issued to the applicant to 

submit individual representation before the concerned 

authority narrating the factual position. Accordingly we 

1 direct the applicants to make individual representations 
within a period of one month from the date of receipt of 

certified copy of this order. The respondents on receipt of 

such application consider the same in the light of the ON 

issued from time to time more particularly on the basis of 

the Clarification issued by the Director(SR), Cabinet 

Seretariat dated 2.5.2000 with the •conurrence of the 

Finance Division as early as possible at any rate within the 

Contd..... 
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period of two months from the date of receipt of individual 

representation from the applicants. 

The appiciation is disposed of accordingly. There 

shall however, no order as to costs. 

(K.K.Sharma) 	 (D.CHOWDHURY) 

Member(A) 	 Vice-Chairman 

trd, 

/ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, O 

SUWAHAT I BENCH AT GIJWAHAT I . 
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A 	APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE: IR I BUNAL ACT, 1985 

OR 101 NAL APPL. I CATI ON NO, 	 OF 2000, 

Shri 

Shri 

Shri 

Shri 

S h r i 

Shri 

S h r i.. 

hri 

Shri 

iCr] Shri 

ii] Shri 

:12] 	Shri.. 

Shri. 

S h r i. 

S h r i 

S h r i 

17:1 Shri 

S h r i 

Shri 

BET WEE N 

Manoj F1(mar 

Sun .i 1 Kurnar Fstjan 

Shaben Kumarar kar 

Bikash SharU::hikary Steno 

E3ive.sh Faul 

Sri!::ant 	Ma1i. 	310-I/11T 

Gautam Saha. L DC 

ipan Kumar Chanda 3 10-1/6 

Dharam Nath Sincih Peon 

AE.hok: Kumar Steno 

Benjamin Medak L.D.A. 

San at Kuma r Cnana.a 	I 0-I / NT 

Bhim Lal Joshi, J1O-II/G 

Brojo Chandra Singh 

ACID - rI/MT 

Mcnihar S.inh 310-I/S 

N. Brojamhan Sinqh, 

3 10 1 / 6 

Hiranmoy F1isherud 

ACID--lI/NT 

f:::r. ipesh Ranj an Ayan 

310-I/WI 

E3a.anta Kumar Singh 

ACIO-I i/S. 

k 



20] Sri. Moni 	Fm 	F* a t çj i r i 5 	Pssistnt 

2 Mrinal 	Kanti 	Dey, L.D.C.  

223 Sish Kumar Nath 	Security 

• (sistant 

231 in UJjal 	Mahanta 	SA 

24i in Jitendra Das 

251 in Dvijen 	Dae, 	S.A.  

261 in D.ipankar 	Das 

271 m Tridip 	Kurnar 	Deb 4 	LDC 

281 in Tarini 	DCy q 	ACID--I/O 

29] in Praab 	Das 	P.S. 

301 in Parusurarn 	Das 	SA 
• I 

 in Nirmal. 	Kumar- 	D a s 	310-11/6 

 in Dharani 	Dhar Pathak 	310--I/NT 

331 in F ra bin 	urna  r 	Das 	Peon 

341 in Shyarnal 	Das,LDC 

351 in Naqen 	CAandra Baishya 	SA 

36] in Chandra 	Dhar 	F:::umar 	U.D.C.  

371 in Manoj 	K.urnar 	Rahha q 	3 10I I /NT 

:8] in. Anjan 	Dasq 	31011/b. 

in Aoy 	Dasq 	JIOIiCi 

40] in Hira 	Lal 	Das 	3I0-I1/13 

411 m Pradeep 	KLunar 	B a i. 3hya 	S 

421 in shitish 	uhandra 	Lhosh 	(JuC 

J in Nohan 	C,hand ra 	Saik: i a 	LIDL 

441 in (inanta 	Das q 	JItj1 1/9 

451 in Jiban 	Chandra 	Kalitaq 	3113I/b 

 in Lok Na€h Upadhyaya 	UDC 

 in Debashis Bisas 	UDC 

 in Smita 	Barman0. LDC 

491 in Di hu 	Ram 	Nath 	Pissistan t 

50] in Utpai 	Rani an 	Das 	Asst 

511 in Paresh 	Chandra 	DEy, 	310-I /G 

__ 	 H 
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b2 I m it C huyut. 	Mad hi 	14 C 10-I/B 

5:33 :rcjvu.. 	a- r- 	Datta 	DUO 

541 Sri tl:OViflda 	armar 	310-Il/B 

: D?v 	I•r 	F:.a.bha 

563 E::Lmj1 	j::umar 	C}J a 

SE.:t.ion 	03 -f fic:er 

7 -i 

	

i 	 - 	-- 

	

ii 	.Jr-. 	 .1. 	q 	L_1J1. 

so : Fr - am 	Pr- asad 	(Jpad hyaya. 

j. L 	 S. 	# 

Nnrj a 	D a s 	(SEt 

I r 	Ia 

61 3 Man .k 	Barmar 

623 J:i:nn.;th 	Neoq 

Sect I 	Of -F 

•63] Har - :ovinda 	Sarma 	(C10-. I I /M1 

643 E:rc?fl 	Landr a 	Bar ua.h q 

I 

I susan ta 	S h a r ma q 	4.L)L: 

671 Ka.jt:i 	13tc:ar- ja, 	L..i)C 

Mr- i_rt1 	Bi.e'a;, 	LC: 

693 m "-ra.1:hat 	Chandra 	Bor::akc:::L 

703 m -  Ms.sa. 	oa - i 	Ds, 	L.Dc::: 

713 m Pa.b:itr - a 	Kumar 	Fhukan 

:72:3 m Daisy 	Borab 	Haarika 	1._DC 

7:33 m Shyamoli 	Seal 	L..DC 

74:3 1 Mr!E; 	Fleman q I 	Das 	LDC 

751 m AiarLa 	F:.umarcir.i1 

76 3 m 1 a y ;r F . 	;j 3 	Ii  D C 

773 E:udi.p 	Dutta 	Chc::Lc: 1n.s.ry 	Pie-a -!: 

78:3 Tapan 	Sutradhar, 	LDC 

793 m Partha 	San 	ilupta 

so] m sa.nktr 	 DC 

1313 m Friya 	Nath 	Born 	113-3. /MT 
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82 : SUren 	Sharma,  

E::13 GoJ an 	Chancira 	Brahma 

TTfl....T 	i/MT 
.1. 

841 Sr.t 8ac:ha 	L1 	Das 	ACIOI/0 

f:::rt 	(as . 	UDC 

ihi 	Sn :a 	Salk ía r, 	AC 10- I /WT 

(37] HERM 	c:::ha'dr"a, 	Katiaki q 	co--i/s 

88] Hi. ma.sis h 	Das 	UDC; , 

• 	 893 A'Jit 	Kwna.r 	L 	;kar 	310-11/(3 

3 Danda 	Pant 	Shar- ma • 	Jro••i c/MT 

911 DLLttS. 	L.DA 

921 iR Shii:a 	Fasad 	Fur i'::ye ;tha 

T T 

• 	 9:33 •(3ijav Fari 	Paul 	3.10--I/NT 

941 iii Raili 	L:t1 	Chetri. 	Fec::n 

M...tku.1 	Dc::iir'i 

9(] DhSswar 	Boroq 	(C10-•'II/C3 

973 m Fuspa 	l'anta 	Borah 	(-\CI0-•II/6 

98 Fradip 	F:::uriar 	Nth ,, 	:t IC]- II's 

9. N. 	Ba h ar-  ia, 	JI0''-I/G 

1001 0 C::K, 	Baru.ah 	3101/(3 

A. 	'... 	.i. 	.j C 
-.--- 

 

 
£.. 	 I 	I 	 J 	.1. 	_J 

J. C) 2 M EJJhi  

:((33 a 11 	Wisunna tia ry ., 	$IC)-'-I1/C3 

1043 m F'. 	r.o.iar-'', 	310--i/S 

10133 m Ramani. 	Knta 	Fathac:: 

'r 	r 	i' 	.... 	- 	/ 
. U I. 	U 

:1 0] L.. 	C 	 $ I0-1: 1 is 

107 F:1. rra 	:.anta 	Das 	UDO 

108] 1-1ianta. 	F::.u.m.3r 	Wirwa, 	31(3-I/S 

109:1 m Rat..ir' 	t<: Umar 	.sJ2S .,° 	SfA  

1-103 m pr- up 	Flouded, 	.J'iO'--ii./S 

1 113 }3habendra' 	Ltnir 	Shar'ma 
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i 	
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IN 

:1121 s. 	D at 	uDE:: 

1:13] m A mar,j it 	Chak:ravrtv 	UDO 

1 1,4] m Na ]ii.. 	Kanta 	Durao.c:baln 

to c: r 0--I :c is 

11%] E;r I ('Ian abenclr -  a 	Das 

:116] Smt Di.pti 	D a s 	LOG 

11.7]SrI Rabindra 	Kr 	r.)€b. 	i io-- :1/c) 

:1:1 8] Byoma. k ee h 	Chak.ra bo r t.y 	Peon 

1 193 'Iuircn 	Plohori 	Sixigh,  

c 10-- ]/N'T 

:120] . B.abul 	Eihosh 	310--I/B 

12 B irendra 	Kumar 	13,arbhuyan 9  

cio-II/wT 

• 	 1.22] F'rad.ip 	Bhattac:bar.j ee 	310' I/O 

1233 8 SLtc:Iarnc::' 	Dey 	cC 10-I I/Z: 

1.2143 m Pha.ni 	Bhuson 	Das 	Tea---maker 

I 25:] c.3c'ar 	Das • 	Can t.eE-:!n 	c tsr - c:: 

1263 Bidhu 	Bhusan Ma laker 

CI0' 11/14T 

127] B,tpa.l 	RanJ an 	De). 	AC 10--I I/B 

128:1 SeJ. lb 	Chekra1::ortv 	Assistant. 

• 	 :129] Mehendr- a 	S i n h at 	ACIO --.I r 

:130] BhubanEswar 	Si nhe 	ACI 0-'- I 1/6 

:1313. Sp4a,delh 	Chandre 	Dey 	'i ID 	I/o 

132] Jayen 't•a 	Kumar 	Des 	SA 

:133:] DI pa 	Ku1n?r' 	Bises 	310-'- :1/0 

:1:34] ChI '-'-'-8 	 an 	Ray 	F'eon 

:1353 SIsIr 	Renj an 	Dey, 	310....1/0 

1363 Sushi]. 	Chandre 	Du:tte, 

ACID-  I/B 

1:373 Pr-  asnt 	Kt.cn at r" 	Roy 	310....] /D 

Pai' - 

 

vathj 	K_'Tr" 	Mailaker' 

7 	71'L, 	T 	' r.' 	..., 	.1. U 

1:39] L..ak hen 	Lhandra 	('lath 

310-li/B 
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1401 6hy a max 1ndu 	Ac:: h a ri ee • 	31 0- :[ /6 

:141 MacIan 	Mohan 	Das 	310-1/6 

1423 Jyoti. rmoy 	Nath 	310--I I/O 

143] n Panna 	LE1 	rmr, 	J.ic 	11/6 

1443 C!- apacihir 	ChaI:raborty 	BA 

:1 43 ] 

Nr:ipndra 	A. rma 	310. 

:147 rn I::1 ciirre 	F:urar 	(31imi? 	SA/6 

148 Fiic:tii t.ra 	If 	rr 	}3aiahya 

149 c: r . a .:i 	C:handra. 	Te1uJ::dar 

1 

	

J. 	C 	 I 	 1 .J a 	... U, I. LI 

	

.1 	 .L 

151 Kandarpa 	HaIc::i 	310--Il/C 

1 32 1 m GaJ en dna 	Na €h 	Des , 	3 10-' I/O 

152 Rarnesjer 	t)es , 	1c:1-- iso 

1E1 f:;1d 	Chancre 	Kal i t a 

'TT 	
l
"
i' 	.. 
° 	I 	/" i 	/ 

Brajendra 	::umav- 	Di ah 

:156 Paremananda Bad in 	SA/B 

15 7 Joc(en 	Chandra 	E::r- o 	310-1./B 

158 Rebind ra 	Kumer 	Dab 	310-15(3 

159 Ma hash 	C3aswami. • 	3:1:0-il/B 

160. Fiidhu 	F3aen 	Des • 	AC]:C1.......:r /o 

161 Norandra 	Siric]h. 	3 [Cl- I/ 

:162. Sour 	Nohan 	S:Lnqh • 	J 10--i 

i'1han 	C:::hrc:ir 	B o r -.A 	JI1.i 	I/B 

164. m 13hedra 	Sen 	Ba -  a r, 	310-I/B 

165 Minik 	C:;handra 	Bao . 	3 ....1-I/B 

:166 i, m f::r_rf a 	''r 	"' 	- 

167 Swa pan 	Kumar Roy 	L.DC 

E)c:r'na. 	K anl::.a 	F:an 	AC::I0--I 11(3 
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(.1 1 	LEabove app 1 ican ts 	are Work.ricj 

rder the Off lCe? 0± 	•t•• I)cvfv 

Director 	0+ Subsidiary Intelli çjenc::e 

Bureau Ba s is th 	, 	Bua.hat.i M 	28 

13 	U n i o n, .-. 	India 

of 	I n d i a 	I' 

No rt. 

Os I hi  

re presen t e d 

L 

inistry 	of. 	H o m e 

23 	The Dire::tor 	Intel Iicisncs 

k$LreaU • No th B I oc: it 	Ne w Del hi 

31 	The 	 Di rsc. t.c::r 

Intel :1 iqence Lu.reau 

Ba5iStfa Road q Ei..wahti-28 

Re on d on t. s 

DETPI1....S 	C:;F T{. 	 ICJN 

i) 	The 	a:)F:i 1 ic:ti :is 	macJo 	+ o r 	non 

imp :iOmOn t a t i o n 	of 	M(R mo 	F 	No 1.1. 	(2) / 

97 --- E 	.1 I (B) Government 	0+ India 

Ministry 	r.:f Expenditure, 	New Delhi 

dai:.ed 	July 22 	i99B 	roqard:i.nq payment. 

Ot 	pecia.i Duty 	Ai 1 inwanc:o± or Lentral 

Uovsrnmen t Ep I oyees 	serv inq in 	the 

of 	North Eastern 	Req ion as 	per 

roc ommenda t i o n 	c:f 	F i f t h 	Con t r a 1 	P y  

Commi ssion 
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JURISDICTION OF THE TR'iBUNL 

T h e 	appl icantsd eciare 	t h a t 	the 

shject matter of the instant app]. i--fl 

cation is vlithin the j urisd ict ion of 

this Hon h].e Tribunal. 

L. :c N I I A T I U N 

The applicants further dec: lare t h a t 

t h e 	app 1 ica t.ion 	is 	vi .ithin 	t h e 

limitation 	period 	prescribed 	under 

Section 	21 	of 	the 	Administr - ative 

Iribunal Act, 1985, 

4 	F(CTS OF THE CASE 

The f a c t si of t h e case in brief are 

p iv en he 1 o 

41. 	That your humble applicants a r e all. 

Indian Citizens as such they are entitled to 

al 1 tfte r igts and privileges guaran t.eCd under 

the Const:itution of India. The 6appl cants are 

all Central Government employees belongino to 

Group B C & D Ft rtd they are serving in Home 

Depar- tmen t si.nc:e a long time 

- 	. 

 

Now they are serving under the Deputy 

Direc: tar 	Subsidiary 	intel 1 .iqence 	Bureau 

Basistha Road 	Guahati-2S since long time, 

	

hey arc - serving as LDi.... 	A ssistant 	hteno 

hecurity Assistant, 	LiO-I/ 	F .S 	310-I1', S 

Section O-fficr- 	UDC 	tc- 

\ 
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4 - 2 	•i••h&t 	ski 1 	the 	a,:p].1 cantE 	have 	g c::i''. 

comroi ç  vievance3•s 	c:c imc:r cc u r s e o +..c. .t. on 

n a c.tr 	: f 	. 	i r r 	.:i. e+ 	p r"ay:c:i -t o r :. s a I a r.. '  am 

ia ici 	.i,. mi.. ].ar 	end 	nc: 	In a. v i 1.1 	r e çjard 	:o 

ts and 	irc:umtanc::es the:v in tend to prefer 

t h i s i n s t a n t applic:aton :i ointly a n d accord- 

i ncj :1 y they crave leave D 	t he Hon b 1 e fri. buns I 

under Rule 	 of the Central fdm.inistra-  

ti.ve Tn i b.tnal (procedure) Ru los 	1987 	They 

also c:r"avo• leave of the Hone blo Tribunal and 

pray that they may be a 1 1 aj -od to f i i e this 

oint applic:ation and pursue the instant 

appli. cation red ressal of their common q nova-

nc:es 

	

ra t 	the 	6 o v e rn m e n t 	of 	1 no i.e 

Minis. ry of Finance Lepertmeflt of E.>pEn1d:Ltur - e 

granted certain i.mpr6vement a n d facilities in 

the en tra I Oove rnmen t Civ 1.11. an Emp : yees 0 + 

the Central Government S ei.nq in the States 

and Union Tsrr'i tories of North-Eastern Req ion 

vide Office Nomorandum Ncr. 2(c)i4//p.y  dated 

14.12.1983. Irc-  :iauss [1 oft he said office 

M E? M 0 1-  a 11 th.un S pec::i ax 1 r:)i. ty ) (i 11 ov4a n c: s 

qranted tc.i Centr - a. 	Govenomori t. Ci.vi ii an i:mp I 0 - 

yses ho have al I India Transfer Liability at 

the rate of P.s 	25 	of the basi. c pay subi or: t 

to ceiling of Rs 	400/- per month on posting 

to any eta Lion in t h e Non th-Eas tern Re g ion 

The relevant portion of 0 	dated 14 I T. 1983 

a quoted be 1 o- 
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Centre]. Government Civil ian Employees who have 

all India Transfer Liability will be granted a 

(special ) Duty Al iowanc:e at t h e rate of Re 

25% of basic: p ay subject to a cell ing of Rs 

400/- p e r m o n t h on postinq to any station in 

the North--East Region Such of these employees 

who a r e eempted f r o m pay o-f income Tax wi ].i 

h o w e v e r not be eliqibie f o r t h e special (dut.y) 

Allowance Special (duty) Al 1ownce will be in 

edition to any spec:iai Pay a n d f o r allowances 

a]. ready heinq drawn subj ect to the condition 

that the total of s u c h special (duty) Al law--

ance plus special deputation (Duty) Allowance 

will not exceed Rs 400/- per month Special 

Al iowanc::e like Special Compensatory (Remote) 

Locality Allowance. Construc:t.ion Allowance and 

project Allowance will be drawn separately , 

An extract of off ice Memorandum ca ted 

14 12 88 are annexed h e r e t o and t h e 

same are marked as Annexure- - and B 

respective]y 

4 	4 	Tha't 	your. 	appi I. cants 	beg 	to state 

that 	t h e y 	a r e 	a] 1 	saddle 	with 	all India 

Transfer - 	Liability 	i n 	t e r m s 	of 	thei ro 	fer - 	o- 

appointment, 	and 	w i t h, 	t h e 	said 	1 iab.i]. ity they 

h a v e 	r e c e i v e d 	t h e 	offer 	of 	appointment a n d 

j ained 	t h e 	service 	of 	the 	respondents 	Be 	It- 

stated 	her- c. that 	in 	number 	of 	oc:casions they. 

are 	beibq 	transferred 	f.rom 	c:utside 	of - t h e 

North-Eastern 	Req ion 	and 	also 	from North 

Eastern 	Req ion 	to 	outside 	t h e 	North-Eastern 

Region 	Ther- efar- e 	the 	applicants 	are 	in 
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p r a c t i c e of. saddle with a. 1 1 India Transfer 

Liability 	in 	term 	of 	office 	Memo 	dated 

14 12E33 a n d as such t h e y a r e legally entitid 

	

or grant of Special (Duty) Al lowance. 	T h e 

promot.ion 	seniority 	8FF 	A 	/C 	of 	t h e 

applicants of all rank are centralized. 

Annexures-C 	0 
	

E a n d F a r e th 

photocopies 	some 	of 	appointment 

letter s 	transfer orders, promotion 

orders 1  8FF n/Cs a n d seniority list 
a 

of the appi ic:ants 

4. 5 	T ha t y o u r a pp 1 i c an ts beg to st. a t e 

that. all t h e applicants a r e entitled to get 

t h e benefits of Special (Duty) Allowance v i d e 

recent Office Memorandum F. No. 11 (2)/97-E II 

(B) Government of India Ministry of Finance 

Department of Expenditure New Del hi dated 

July 22q 1998. in this Office Memorandum it 

has been clearly stated t.hat the Central 

Government Civilian Ernplciyee who have All 

India - Transfer-  1 iabi ii ty and posted at North 

Eastern Region a r e entitled to get Special 

Duty Allowance. 

K 

Annexure --G 	is photocopy 	of 	Office 

Memorandum d a t e d July 22 1998. 

4.6 	T h a t your applicant begs to state 

that they have fulfilled all the: . t e r m s and 

condition for payment of Special (Duty) Allo-  

wance as admissible to the Central Government 
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C i v ± I ian Empi oye.es 	s e r v i n g in 	the Nor th 

Eastern 	Region and 	as 	such 	. they 	can not 	he 

denied 	by the 	Respondents 	to get 	the benefits 

of 	Spec:ial (Duty) 	Allowance and 	as 	such 	the 

applicants a r e 	legally 	entitled to get 	the 

benefits 	of 	Sp.ec:.ial 	(Duty) 	Ailowance 

4.7 	That 	your applicants 	beg 	to 	s t a t e 

t h a t 	the 	applicants are 	entitled 	to 	get 	the 

Special 	Duty 	Al iovjance as 	per 	various 	Office 

Memorandums and 	also recent 	Office 	Memorandums 

dated 	July 	22, 1998. 	In 	these 	Office 

Memorandums 	it 	h a s been 	c lear - ly 	stated 	t h a t 

those 	persons 	w h o are 	h a v i n g 	all 	India 

Transfer 	liability a n d 	posted 	in 	the 	North 

Easter 	Region 	they are 	entitled 	to 	get 	the 

Special 	Duty 	Allowance. The 	app lic ants 	of 	this 

instant 	application are 	saddled 	with 	all 	IndLa 

transfer 	liability and 	a 1 so 	apart 	from 	this 

t h e i r 	appointment promotion 	seniority 	a r e 

all 	India 	basis 	and as 	such 	the 	Respondent 

cannot 	deny this 	benefit 	to 	the applicants 

4.3 	That your applicants b e g to state 

that earlier the Respondents paid the Spec i.l 

D u t y Allowance to the applic ants but it wa 

stopped on the ground that t h e y belong to 

North Eastern Region as s u c h t h e y a r e n o t 

entitled f o r Special Duty Allowance as p e r 

judgment passed in Civil Appeal No. 321 of 

199$. It is pertinent to mention here that in 

the ahove Civil Appeal thó applicants are not 

parties in the c a s e But after that th 

Respon dents issued another Off :Lc e Nemoran d urn 

1Ka9 
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n ci July 	1998 regarding payment of 

Special 	Duty 	Al I cance 	to 	t h e 	Central 

Government Emp).oyees serving in the North 

Eastern Reg ion 	In t h i s memo.ran ci urn novhere i t 

as mentioned that the person belong to North 

Easter Region are not entitled For payment of 

Special Duty i i :1 oance In this memorandum it 

h a s b e e n clear I y mentioned t h a t t h e Central 

Govt. Employee ho have a). 1 Trans-f er liability. 

are entitle for Special Duty Al loance And as 

suc h the Respond en t s c ann at de p r i ye t he 

applicants 	f o r- 	payment 	of 	Special 	Duty 

Al loance 

4. 9 	That your' applicants beg to state 

that finding no other alternative the 

applicalits have cc:mpelled to a p p r o a c h t h i s 

H o n ble Tribunal for seeking justice, 

4. 10 	That this p e t i t i o n is made bona fide 

a n d for' t h e c a u s e of justice 

S 	GROUNDS FOR REL.. I EF wI:TH LEGAL PROVISION 

5.1 Far that t h e 	appl ic:ants 	having 

ful filled àl 1 the Criterion laid 	down 	by 	the 

various Of -F i c e Memorandums towards 	cj ranting 

the 	Spec ia). 	(Duty) All oance the 	Responden 

can 	not d e n y .the same 	to the 	applicants 

without anyurisdiction, 

5.2 	For-  thai: the applicants are h a v i n g 

practical). y Al 1. I rid ia Transfer liability a n d 

their sen tori ty has also been maintained by 
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All india Level and recruitment. were also made 

by Al I I n d i a Level As such t h e y are legally 

entitled to draw the Special (Duty) Al 3.owance 

as per office Memorandum dated 14. i2.S3 

1.12.88 and 22 Juiy 	1998.. 

-5 3 	For that there is no justification in 

denying the said benefits to be granted to the 

applicants and t h e denial h a s resulted in 

- violatlon of the Articles 14 and 16 of the 

Constitution of India and also other similar- ly 

situated employees serving in the North 

E a s t e r n Req ion w h o belong to n o r t h Eastern 

R e g i o n a n d also have all India transfer 

liability are given the benefit of payment of 

Special Duty Allowance. 

5.4 	For 	that 	the 	applicants 	having 

fulfilled aii the criterion laid down in the 

afres.aid 	Memorandum 	towards 	qranting 	t h e 

Special (Duty) Allowance the rcspondents can 

not deny the same to t h e applicants without 

any jurisdiction. 

5.5 	For that t h e application has been 

denied the said benefits without any principle 

of being heard. There is a violation of the 

pr:i.ncipic of natural iutice in denial of the 

benef its to the applicants a n d accordingly 

proper rd ifs and required to be p ranted to 

t h e applicants. 

5,6 For that it is 	a.sctticd proposition 

of 	law that when the same 	principle have been 
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i.c:I c:}cn 	I r' 	q :.. 'len c as e s 	all 	c:t her" per" s c:ns 

who are 	5. milan' ly ;ituated 	shc:3u:Ld 	be' qran t e d 

the said 	benefits w I thout 	requiring t.hem 	to 

approach in 	the 	c::ourt of 	law 

13 7 	For that. the ac: t,i on of the Respon-' 

dents are lila qal 	arbitrary a n d not sustain- 

able i.n 

IL REME':)Y E XH(dJSTED 

That t h e r e is no other alternative 

a n d e'f IF ic:•ac:io.s remedy ava. lab 1 a 	to 

the appi ic:ants except Invol::inq 	the 

.j uri,,sdic'L.i on 	of 	this 	Hon bie 	Court 

under 	Sec:tion 	19 	of 	the 	Adminis -- 

	

I 	- 	 I 
C.; ,_ ,, V C 	 J.. C) ,.. 	 I C 	.1, 	£' 'S... .. 	 .1, 	,_ 	,j 

MATTERS NOT PREV I0t.JSLY F' I LED OR 

FE NDI NJO BEFORE: ANY CO.JRT 

The applicants further declare that 

they have not filed any a p p ii. cation 

the appli c:ants most respectfully p r a y 

that. your L.ordshi p may be leased to 

a d m i t this a p p iicatiorr a n d oran t the 

.Cç"1' lc::w:i. nc n's). :1e'fs a - 

B. 	 RJEL_ IE:F' r:'/\vf:zr) FOR 

Uitder 	the 	+c::t.s 	anc:i 	ci r'curnt.anc:es 

stated 	above 	in 	this 	app 1 A,cation 

app ii cante 	pray 	'for" 	the 	'fol lowinci 

relief .. 

,~ 4 
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ha i: the Hon b Is Tri Ani a 1 	may 

pIased to crant the Spec:ial 	Duty 

Iowanc::e to the appii.c:ants in terms 

of Of•F:i..c:eMemc) F No, 	:11 (2!/1997 E - r.I 

(B) 	Govt 	of 	India 	Min:Lstry 	of 

Finance 	D:?part.fflefl t. 	0+ 	Expenditure 

New Delhi dated 22 n d July 199B 

8.2 	To pass any other order or orders as 

drn IF 	and 	proper 	by 	t I.-I 	 ion. , ble 

T r I bun a 1 

84 	Cost of the Case 

9 	 PFLI c::T rc::!N IS Ffl. ED THROUGH A DvoCATF: 

10 	F:;RICUL.rRS or I . P.O. 

IF,O 	No, 

LJate 0+ ISSUS 	
(, 

5?Jt 

i. ssi.e + rc:m 

c:;yhi 	at 

L. [ST OF ENCL0SuRE:s 	fs .ta:Jdabc.::fvs, 

VLkL 
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VERIFICATION 

I 	Shri; 	Manoj 	KLunar 9 	Lower 	Division 

Clerk 	servinq in t h e o+fi.e of t•he Deputy 

Directorq 	Subsidiary 	Intel iicjence 	Bureau 

• Sasistha Road Buwahati-2.8 Assam do hereby 

solemnly a f f i r m a n d verify thestatements in 

paragraphs C2 b, 4z -  
are true to - my know ledge 

• those made in paragraphs (. ' 
 

being matters of record true to my information 

and t h o s e made in paragraph 5 a-f t h e present 

application a r e t r u e to my ].egai a d v i c e a n d 

those made in t h e r e s t are my humble 

submissions before this Han bie Tribunal 

And I sign this verification today on 

• 	this 	. 44 day •o-f February 	2000 at Guwahati 

DEC.LARANT 



.1.' 
\nnxu;_fk (itrct) 

No, 20014/2/83/E.lv 
Covrnrent of Indi' 
Ministry of Finance 
Cprrtuicnt of L.xi\nirc 

'ihi, t h e 14th t3ec'E3 
I 

OFF IC flz'rr Ni:M 

3uh I Allot-:ances and vc11itr' for civilian ernp1ya of 
the C-ntri1 ovrr1rnont ervjn in th 	tfttC!Is and 
Union Torritorien of 1orth Eastern 
thereof, 

The nnd for attr.ictlnq An6 ret ining thet servjc'js O COmjtent offi'er 	for nhiz -. ic In the ;orth keit.rn 
1gion comprising te t't 	Of 	?Ieghi1yr, Hni -ur, 

lana ann :11orcrn hi b:cn :.ging th n.tontion of 

the Government for soma titn', T110 Oovrnrnnt hd apointed 

Corittøe unr.ler tho Chairjrnannhip of Ocrety, Deirtmpnt 
Of i :rcnni '.1110 IRCi A1ininjntr , tjvo lieforrn, to roviow tho 
c'xisting allo 'trIcrg & Adininistr.ttive 	to revi'w tho 
exitng allo..!nce and fc1lit1es n(1rni.ih10 to tho Vriouø 

cttgçritL of Civ1l1r Control Govrncnt en.ployn'et, rerving 
in thit r'gion and to 	cuitchlc improven'erit. Tho 
recoTlrvcn(1)tiofl 0, tI Cormittee hrvo brrri C.lLr4fully cnsi -. 
dare5 by the Govern ent n1 the Fresi't'nt A 'n now pl.'.ci to 
C3C1dO • fooc - 

1) 	Tpriurof POtin2Ldejuttt1.ofl. 

O(XXXXXX 

cordn. 

xx x x x x 

jcial(uj Allowance t 

Centr11 Covernrnentcjvi1jn rnploy13 who have All 

InIa trcn3f'r linility will h? çr'ne • 	ciol (Duty) 

Allowc 't tho r te of 25 prccnt f 'ic ry ubjct to 
criUn- of K 4cc/— r,or month en rot1ne tn iny roticn 

in thc north 	3trn f2q Ion, Such of tho', ei'pioy't who 

aro rer 	from pynt of inc'rn. tx ed 11, b'i,rvr, not 

r' n 



- 	 Anncixur(ont.) 	 11 

b 

 

	

f2 li rl 4 ble. for thin ol., ci1 (uty) 	'llOWQnc.flj± 
Sr1i1 (Duty) Allowq 	will he in 	c1itten to any 
çeciiI p'y vIVI prz Dput.itj0n ( 1 uty) Jl1ownc olrm y 

bjr; c'rwn suhjc'c to thn CfljItjon that thtotj of 
such Spcj1 (Duty) Allownncnplus 5cial Py/derüttjon 
(uty) Al1o;n 	will not exceed P, 	p.n. 	ecj1 

likr Zci.1 Compntory (motc, Loctllity) 
•lloflc, 	 l 1 1oc -1nc 	rejct Al1O.inc0 
will he rr.n eJrtrly1 

xx,cxxxx 

I  

U')l1T 	 T2 Coi: Y:T OF tflDI 4 

NI 
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\ nn 'x urej , Vxtrcti 

20014/1/C6/:.Iv/'.:1 () 

ac, -- t.of Tn1ia, r.' nirtrv of 
Drstnt of Eyen1tL1re 

-'?ihi th' 1 Di'ç ,19Ci 

uhju"ct t Iiprovonrt 	nI A"3 C i I i t I 	f r'r Civi1i,ri 
ioy'ies oV th Cnri1 (ovt.. ?erv1nr  in the 

of Lrt - 	atrn icciion, /n'thrnn 
icob-r n' Lhth'o. 

The un3eriçn 	i 	1rcti to rfer to th1 

	

li nitry 'ii C.L • 10. 20(14/3/C3-E.V 	rr'r 14th [:comhr, 
1 93 e'r') -'()th H 'tch, 1904 on tho,  a mbl ,  
a})VO Qfl(I to 'y  th.'t :1w 	t:t1n o 	kin') au&tehi 
irprovQmc?nti in the \11 -flc3 •'in' 	ci1it1c 	to Ccrit'.1 
Covernrcnt cri:ploy 

. 	
'.t) in ?orth 	rn Reçilon 

comr)ri1n:1 .hc 	t'j at .':au, 	ch-i1y, t1ni tir, 

	

.:r1i.ur, Itrun %ch 1 1  1 'c'eh 	:1c- rrn hi h'in 
n -;ini t1 	.3t-1  ' -ntion of th' Govt. hccordingiy th 

Lrirnt 10 nrw p1 	to 	 f-1p. 

1) 
i) 	 x > x it x x - 

iii)  

Th 	ntr'1 Govt. Cvi1inn crr'1oy'r, who '1Vt3 

i 1 Xndi 	tr-ntf"r Ui'i ii t- y .'I 11 h' grrnted 5p"ci"1 
(Dty) •\11o,,nc 	t t 	r , tn of 12' of 	i1c I a y 
uhjrct t" ci1in of R. 1000/ -  per mtnth on to3tlncl 

tc kin;' si. 'tin in :h 	1or'h !-tcrn 	r1on. 3çcci.L 
(Duty) \11owince 	:i11 	r' in •'citicn to ny 3p•ci1 
r.ay • ip'/< -  &r.-u 	t.\i 	(dut ) 	i1crrne t 1r.'JybT inq  
1r:t;r 	 ct' -t' tn ccnC.ition th t t" tot'1 of such 
i]i1OcflCC. ':iIi nn(. 	<C(i z. 1000/- j.rn. 3j' - 'ci3.1 
.11ownci 1i}• 5ci3i c 	n - tory ('rnrt 	1oclity) 
Al 1onc, -on trution 	11o4:jnce -inc l:roj..t ;11o:-ince 
i)1i1 h? ''r.:r 	.-'r.•ts.1y. 

he Cn 4l- r.1 ovt. civi1i - n 	pioycc who are 
3 of 	 inl nre otherwi e e1iai'1e 

for t' - •ir 	çcti1 (ut;) 	110-nce 	r ti 	ar 
;n' •'r 	xFrtcd 2r':r 	iyr.'nt of 	ncc-- -Tx unr ti 
] ncr'u;r ' -x 	:ii I " 1 	r3riw 	j nci" 1 (t;) ,'\11o'c• 

. pl~ 
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REGISTERED/AD 
O A e A 9 ii 0 9. 0 a a a • •O a flits A. • 

No.74,'ESTT(G)/( - 
INTELLIGENCE BUREAU 

(Ministry of Home Affairs) 
Government of India., 

t\Tew Delhi, the. . . . . . 

MEMRANDUM 
	

27 •jii igy 

The undersigned hereby offersS 
a temporary post of Lower ivision 

Clerk in the flureau on pay of us .3050/-per month in the scalE' 
of Rs.3050-753950-.O-4590. The appointee will also be 
entitled to draw dearness and other a3.lowances at the rates 
admissible under rules ancl orders govcrring the grant of such 
allowances in force from time to time and suhjct to the 
conditions laid down therein. 

	

2. 	The terms of aipointment are as follows:- 
1) The aupointment is temporary* ills/her permanent 

appointment to the post, if and when it is made permanent, 
will hoever, depend on various factors, governing prmanent 
appointment to such posts as in force at that time, and will 
not confer on him/her the title to permanency from the (late 
the post is converted to a permanent one. 

The appointment may be terminated at any time by a 
month's notice given by either side, viz., the appointee or 
the appointing authority without assigning any reasons. The 
appointing authority, however, reserve the right of terminating 
the services of the arx)ointee forthwith or before the ezpira-
tion of the stipulated period of notice by making p'yment 
to him/her Of a sum equiialent to. the period of notice or for 
the unexpired portion thereof. 

The appointment: carries with it the lia)lity to 
SeXvC in any part of India. 

Other conditions of services will he qovrned by 
the relevant rules and orders in force from time to tim. 

	

3. 	The 81?poifltmeflt will he further subject to;- 

i) Production of a certificate of titness fronithe 
Civil Surgeon( Grade-I)/Medical Supdt ./Distrlct Medica. Officer 
in the enclosed frorns, at his her own cost. He/She slould 
get himself herself medicaly examined from the nearet Civil 
Surgeon(Grade-I)/Medical Sup(it ./District Medical Ofier :Eor 
whom a covering m2rnorandum( which may be completed by tie 
candidate) is attached with this offer. He/She will n)t 
be allowed to join unless he/he produces this cortifite, or 
a provisional certificate of rned.i.cal fitness which he/:he 
may obtain from the medical authority, quoted. abOVe. 



a 

Subijssj0 of a dec) 	U raon In the form enclosed tizee he has not got more than One wife living, or being marrj to a person having more than onC w1f 
 from th en 	 livIng, unless exe,ted forcenient of the requirement 

In this behalf1 III) 	TakIng of an Oath  India in the prescribed of allegj 	
to th Constitut0 of form 1  Iv) 	

Producj0 of the fo1 	ori.gi 	certjfjcates 
Cert1fjca.be of educational and othe)- techntcal 
uaiificaj05 ( with attested copy)• 

Certificate of aae(With attes;ed coty). 
C) Character certificat 

es from two Gazetted Offjcpr Crtjfjt 	
In the prescrbbc1 form in Support f the candidat&5 claim to bClng to a Scheduled 

Caste, SCh(NU1d Tribe or OflC Community 
Discharge 

certificate in the prescribed form PeVious employment if any. 	 , of  
f) Any other documents (to be secIfjd) 

If any declaration given or informat0 furnished by the 
candidate proves to be false or if th0 candidate is fOUnd 
to have WIllfully suppressed any materlaj inforrnt0 

	he/she will be liahl0 to ren1ovl from the SerViCe and such Other 
action as GOverntiient may deem necessary. 

 
If ShrI/s/jm % 	 - 

accepts the offer On 
the ahovd tenns, he7s0 Should rep for duty to thes\ 

1 	
-4_ 	4aJ 

on or hefor 	
If he/s10 

fajj to report for 
duty by the precrjJ,d 	

th offer will h treabed as CarIcel1ed. 

Within 7.days of his/her 
jSI10 would be 

requl red 	pp y  for Gover nrnr f 
oining he/ to al 

- 

-. 	LUlFUTlOc1at1on(wIler aPplicable 
) No travelling alj.owo 	

will bo allowed for 
iOlfliflq 

th 'pr)ointmen  . 

The seniority of candidate being fic 	in this baf:d will be accordl,ig to merib lIst, Irrespectj 	of their dat0 
of iOining. 

"The a1pojjitment is provisional ad is sUbjct to the 
caste/trjhe/OB certificate being verifIed through th0 proper 
cahnnels and i th Verification reveals that the claim to belong to ScheulCd 

CastO, 
Scheduled Tribe,or 08C as the case may b, if fal, the service wiU be 
	

minated, .orthwjth without assIgnng anr furtlior reasons and Witht prejudice 
to Such furth action as may he taken under the pri 
of the Indian ana1 Cod0 for producti 

	of 	vis0 5 
 false certIficates,, 

The aDpjntment Is Provisional and s Subject to the 
Caste Cert:ifjCft being verIf4d thrcugii the proper channels 
If the verifiC4tI0 reveals. that the claim of the candidate 
to belong to OC is false, the service5 of Such candidates will 



- 	 - 

1~ 
I- 

 
- 

- 

be tei:minated forthwith without assigning any further retsons 
and without prejudice to such further action as may be t1en 
under the provisions of the Indian Penal Code for rodlict ion 
of fc3ise certificate. 

11. 	lIe/She is further directed to let the undersigned 3 now 
within 7 days from the date of issue of this lrt er whethr 
he/she is willing to join the flureau on this post subject t:o 
his/her being found medically ,  fit. In case the willingnes:; o f  
the candidate is not received t,thjn the stipulated time, :t 
will be presumed that he/she is not interested and his/her 
case will be closed at our end. 

(1I2RISti atvru) 
Assistant Director 

To 

Sh. 

tD\\ 

Tar Ic fj'- : 

r .  



- 	 - 
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h.._.____ 

RESmICI'E.) 

4-1 ~~5 
OR 	 - 

• The following junIor Intelligence Off icer , Gr.I(GGfl0ral) 

i telligeflCe Bureau are promoted to the grade of Assistant 
central intelligence OfflcerGrade1I (General) in an Qfficiating 

.capCitY with effect from the dates they take over as jssistflt 
-.

erLtral Intelligence Officer GrII(Gefleral) at their places of 
postiflS on promotion- as shown againSt each :- 

• 1 

SI. Narne/?IS No./1O2 - 	
- present place - Place of.poStflg on 

No. 	
- 	 of posting 	promotiOn as  

s/Shri 	 S13X 	 -ACI09/G(SI)  

- 

-[ 	 •-. 	 - 	
-ftL-------- 

R.L. Bhatt 
(112263/27.10.48) 

-I--- 

B HqrSLPRC) 	- 

w_T- --. 

Arflritaar. 

 r4 i.C. 	aharai Patna .ZIZ!WL  

(111870/JU3.Y,1947) -. 

 Surend 	Kr. singh Patna 	- 

-- 

jaxnshedpur. 
(111856/6.7.50) 

 R.S. Sharma- Itan1gar 	- Patfla. 
(112780/16.10.46)  

 $urer'dra prasad Singh Patna 	- Kohima 

(111871/8.9.47) - 

 aajeshwar singh ThrnshedpUr GangtOk 

(111866/3.7.49) 

 wtil Chandra Kumar 	- Patna Calcutta 
- (112771/21.11.48) . 

 shilwant.Prasad Patna Calcutta 

- (112778/20.12.46) . . 

 I3hagwan 1MS Itanagar Patna 

(114890/2.5.47) . 

 S.N. Maraj SIB,- rielhi J&K(Stiflagat ) 

(112775/23.4.46)  

 gusheshhwar .Prasad Patna srinagar 

(112786/14.7.5.0) 	. 

 Hhairav Nath Jha. patna . 	
-. 

(116303/20,4.46)  - 

130 R.C. Ojha SIB, Doihi Dibrugaith 

(.116302/12.6.48)  

14. R.K. Verma - 
Patna 	- . 

MZaW1 

(111861/5.1.49).  

- 15. S.L.P. Yadav Patna 	- 
- 	 Koh.tma 

• 	(112762/2.5.48)  

11 



.;7; 
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J .  

1 	 2 	 3 	 4 

• 16. R.N. Thakur 	 J.imshc1pur 	Kohima 
(114805/1.1.49) 

17.. 13.P. Sharma 	 4w1 	Patfla 
(.48a6/O.4.50) 

18. Ram Narain 	 Ii.. 1-lqrs. 	Jaipu.r, 
(100432/8.2.44) 	 (sEs-x) 

3.9. Rajindor 'rasaa Gupt.a 	i Hc1 .::s. 	I) Hqr3. 
• 	(102211/7.7.43) 	'(1 ceiption/N.fl.) (Rec6iption/N.13.) 

Chandi Lal BoOTi. 	 1 73 Hqrs. 	Jaipur 
(100360/2.5.44) 	 (SES-1) 

Nrain sinqh iisht 	 113 II(Irs 	A.Mrits az 
(101283/3.10.45) 	 .(s-J) 

22.. im 1 shra rahar 	 Cbinc4cjarh 	3hopa1 
(116092/13.11.48) 

23. Ghanshyam Jha 	 1i3 Hqrs. 	J&K(Srinagar) 
(102070/30.6.50) 	 (sEs-Il) 

• 24, Inder Pal Singh 	 SL3, Delhi 	ibmritsar 
(101267/11.7.45) 

C.D. Pracihan 	S 	
Imphal 	Imphal 

(117843/1.7.40) 
L. Yirnchungr 	 Kohima 	Kohima 
(112579/1 .7,43) 
P.C. ffl.thai 	 Kohima 	Trivandrum 
(117842/25.7.44) 

28 • G • I • s h r ma 	 I mph al 	I mph al 
(117163/1.0.47) 

2. K.K. Qonuiien 	 'ihmedabad., 	Trivardrum 
(117220/3.2.40) 

30 0  z.C. /%charjee 	 ?garta1a 	;gartaia 
(117274/28.11.47) 

31 p.3. Sinha 	 Calcutta 	Patna 
/ (110766/22.1.43) 

\J2 . 
L.N • ilazarika 	 Guwahati 	Dibrugarh 
(117210/1.3.47) 

13.L. Koul 	 Ii) H qrs 	4,1mritsa 
(110542/7.9.49) 	 (ic ir) 

Oiicar Nth Dhar 	 113 ]-lqrs. 	Chandigarh 
(112155/14.10.46) 	 (SES-Il) 

Ram Paul Sharma 	 Jarnmu 	 I]) Hqrs. 
(117411/26.10.46) 

Kasturi Lal 	 JammU 	113 Hqrs. 
(117410/15.2.49) 

5ntokh Singh 	 J3IULT'U 	 113. Hqrs. 
(117415/16.5.49) 

. . • . • 3/-. . . 
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2 3 4 

33. flarsi La]. Wantoo Srinagar 31) 	)e1hi 
(115594/27.4.40) 

 Notj 1,1 j-aridjt Srinagar IL HqrS, 
(119306/27.549) 

 Jarik3r Sinqh Jmru Jipur 
(117124/7.5,48) 

41 • Lvtir S.trirjh 13ct1. J ....::u Zv:L 	QE 
(1i2149/13.4.C) 

42 0  Jaswant Slngh Ja;nmu Ethopal 
(112143/16.7.49) 

 Sujan Singh Jairunu Jaipur 
(117435/13. 5. 49) 

 Dch 	.aj Janiinu flhopi1 
•(117414/27.11.9) 

 Harbris Lal 5-Jni. ?mrits3r ID i-Iqrs. 
(117422/8.3.46) 

46 Krishan Chanci Jmmu i1igtrh 
(117421/13 4 4.43) 

47 @  i3abu iarn 5iini. Janmu hmritsr 
(117445/25.5.43) 

40. Jic1ar Sirigh 1311 Srinagar Jaipur 
(115593/10.3.€17) 

49, lies Raj Sharxna Jnnnu jmritsar 
(117450/15,12,47) 

 K.3. 	JLlmwui. 
( 11 7419/10.3.5) 

Jarnmu hhmedabacl 

 i.vtar Krishan Koul $rinagar Chandigarh 
(112150/2.2.46) 

 Krishan Ia1 Chopra Srinagar i1s Flqrs. 
(112157/13.5.40) . 

 13albir Singh 
(112145/4. 9,49) 

b  Jammu ID liqrs, 

54, ?aramjit Singh srinagar ;hmec1abad 
(112267/20.9.49) 

55 •  ittan L1. .Kachroo Jammu J3hopal 
(117406/23.1 1 50) 

56 6  
• 

D.L. Raina 
(115595/9,1i.y7) 

ID Hqr, 
(K.Dr.) 

I,mritsar 

• 	57. Didar singh nairlij srinagar l3areiliy• 
(112152/15.1.50) . 

53. J.t. Singh 
(112193/7.4.47) 

Srmnagar Ii) Hqr3. 

 Gunwant Singh •. 
(110540/17.6.40) 

Srinar SID, Delhi 

 Janak Raj Jarnrnu 11irncdabad 
(117405/10.1.50) 

4I;??cAs,_:9\ 	
• • • .. 4/-. . . 
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61 • 	I(1a. )as 	 Jrrcu - u 	4u:iiha3. 
-, 	 (117426/2.9 4 49) 

62, Om rakash 	 Jammu 	 FA 
(117420/23.10.49) 

63. Foja Singh 	 Srinrar 	Ifl, i'ielhi 
(112154/26.6.413) 

j4, H .H. .)(:, 	 I 	
1 Guwahti . 	Calcutta 

/ 	(1i5522'i 3.16) 

;.C. N&th 	 Guwel-iatj 	CalCutta 
/ 	(115521%2.4.50) 

\-6 6, 1' • K • i)e y 	 G uw h tj 	C a 1 cutt a 
(11500/6.5.49) 

•.,..a 	s4..,.aa,•1__,___ 	
5..44.5.fl_5w.....t.r.._. SSS 	 St.5•% - 

The inter-se-seniority in the rank of 1CIC-II/G will 
be in the same order as approved by the iWC, This promotion 
will 3  however, not give them any right of seniority over 
those who are ot1hL-rwise se nior to them and whose cases for 
promotion are yet to be finalised by the 

They should avail their promotion within one month 
from the date of issue of this order s  If any official -
cannot avail, of promotion for any rcaon or ground 9  he can 
forego his promotion and he will not be considered for 
promotion for next one year fn the (late of refusal and the 
next person in the panel will he offered the promotion. 
;fter the oxpiry of uric year, if it ± 	tili dccidd to 	-, 
promote him, h hal1 bc cons1dere1 for promotIon only 
against ne;<t vacinoy bc:coming availablu to accommodate hIm. 
He will not b allowed the benefit of original seniority in 
the above panel whici he would h.:1ve rotained riad he not 
refused promotion in turn. However, in case, reasons DddUCeC1 
by any offici.1 for his refusal of ;.ronot.jon are not 6cceptable 
to the competent 3Uthority, the promotion would be enforced 
on him and in case the officiJ. still refues to be promoted, 
he will be liable to faCe (.iscip1inry action fçr refusing 

-to obey the orders 4  

' 	the .11tcCtiOflc J.C;Cucr1 12yortmnt of 	rsonr1 'k1 	r i fl,j,flr vi ''e  
dated . 9. 2, all who 1vc Loon trans f rred from 

one statton to another on thj,r prom)tlorI huid be' relieved 
i!lunodiatcly on receipt of the rc1ovnt orcorc for promotion. 
In. eceptiona1 circum;t:.nccs whur retonti on of the, official 
concerned in 'L.Ile lower post is felt abs1utc1y necessary in 
exigencies of cervices, the facts should ho brouqht to the 
not1c of I!J 1lqrs • and :,rer f.r their ronLion'f j 

shoula be 	L - ca, wriie 
rccommncncing such retentions, the pecuniary ios likely to 
be suffered by the of.icer may have to b borne in mind so 
that retention is avoided as far as possible. 	- 

,_ 	

, 	

. . 4 • • 5 / 	• 



- 

'Thc 10 	of 	 r 
-1onU 3u-L/G mty o1c:c L. 

J 	at ID i!qr, Nw u3.Ii1 4  

L1.c 	.tbVC 

+.X bocrurL1tLI, t 	
2 

then. ILlohc nurL th.ìt___ 

7. 	The obce nonJnj 	icjr an t!i@jr orornotion to the rcnk of ;i:o-II/(; houic C)oLcj.;e Lheir option fr 
ftjc-i of prty in urn of ]4iiii;try of ;•;G r.nd .:ension1  
..i?&T O,i, lJc.]./iOOt3).-.1Si"f (•av-i ) SLtu

A 30. L),1)F3) within 
one month frcm tho date of thoir promotion, fri1irig which 
thoir pay on promotion will bo fi<cd und(-,r nornkJ. rules, 

:3 ( 	- 
(i'.I.i. Khe)- ) 

ZF33iS tEjnt £).1rcctor 

No, 4/C-Iv/99(21 )- 2 2 75 
IIrrELLIOENcE I3UREiU 

(Mini3try of nome 1ff airs) 
(OVCIrrIIIIent of India, 

New Lilhi, tho 

Lhi. 

:3rina9 ar, Jaipur 
iJ1(flcd3ba, 

LLs : H, K, S, , at Ih Hqrs, New Doihi, 

, SIDX initsr,tn 9  Koh:Lrn, Calcutta, elhi, Srinagar, 
Triv :ndrum ihtnedcibaj, =O-F, 	Munihal, 

1L)s/JAiis: K, SES-Y, SES-J 	i) I/c 	 S1S-II/OpS,V 
II) Hcjrs, Nc.w Lelhi, 

5, 	Ji)/JJ/CIo, SI3x: jmrjtr, ;izail, J ih.;dur, Itanagz, 

	

Gancjtok, Irih.-1, 	 J.ibrugarh, 
Jarimu, li.çj.:rh, iaroi11y, Patna, Kohima 
CiuLt., oJ.ii.i, rjrLgqar(JmIlu) Jaipur, 
Ch; 1(icJar]I f3i . .il, 1 c.iv. indrurn 1  ;hmed - bad, 

6.SO/DCIO:C-iSII_.IT SU Soc., 	CelL, Conf. Ccli, K, G-2, SES-X, 
SES-Y, SES-Il, SESJ, 21RC ,  IL: Hqrs, New Delhi. 

7. . 	S0s fol.ler,Top, 311. 1K, "3, C-i. lit, 

Copy for information/necessary action to :- 
1, 	Jim: E, 3, <-UpS, X, Sat I3, hj:c, New Tic 
2 0 	Ji, SIL3x: ?,tna, Kohima, CIL1CUtLO, Ticihi, 

Ch:ndigar1i, DhOp3i, Tr1VIUnI 
Guwahati, Iiuntaj 

U) Hqrs, New Jicihi... 

/ssjstnt 1)iroctor 

(SP/25.5. 99) 



• 	
• The undermentiofled Lower TJjV1S1OI 	Clerks or th ,.gence Bureau are promoted to officiate in; the • - 
	 ?per 

• 	 • 	at Division Clerks with effect from the 
the places of their 

grade 
date they take 

,ainst posting on promotion as indicated each:— 
S t 

' . 5 • 

Si. No.. Name & P15 No 
DOB Presentplace Place oi' Posting 

- S/Shrj - 	- 
of posting 

• - on promotion • 

1,. Gulshan Kumax' 	- ( 103999) 21.2,66 
lB Hqrs, Arnritsar 

 
• 

Rakesh Kr, Agarwal 
(104071) 26.7.66 

lB Hqrs, 113 Hqr 
- 

- Rakesh Batra 
(104069) .25.9.66 

ID Hqrs, 
- 

- 

Arrwitsar. 
. 	* 

 Jayencl.ra Kr.dhyaru 
(104055) 19.11,66 

lB Hqrs, Arnritsar 

 
5  

Mohd. Meeran 
(121310) 15.3.63 

Banglor Ahmedabad 
 ebasish Paul 

(121267) 	•9.11.66 
Itanagar 

5 

ID Hqrs. 	S 

 Buoy Dhushan Paul 
(121269) 14,12.62 

Guwahati . ID Hqrs, 

 Sumitra 	Dey 
(121.265) 	1.1.62 

Guwahati ID Hqrs. 

• Archana Bhowinick 
(122051) 13.1165 

Guwahati 
. 	 . 

ID Hqrs. 
- 

As per the DOP&T OM No '. 2001 1/1/96Estt(D) dt .30.1.97, 
the promotion of SC and ST candidates against the reserved 
vacancies earlier than their senior.Generai/ODCcd1dates 
to be promoted later, will not confer upon them right of. 
seniority over- Gene'a1/OBC candidates, The General/OBC 
candidates promoted on later dates will regain their. 
seniority over earlier promoted 

candidates belonging to SC/ST categories. 

The promotioll shall be availed within one month from the date of issue of this order. If any of the above 
mentioned LDc refuses to avail of the promotion for any 
reason or grounds he shall not be 

considered for promotion 
for the next one year, from the date of such refusal. After 
the ecpiry of one year, if it is still decided to 

promote him he shall be Considered only against the next vacancy. 
becoming available to accommodat.e him and he shall not be 
allowed the benefit of the original seniority on the 

above panel which he would have regained had he not refused to 
avail of the promotion in his turn. However, in case the reasons adduced by any official for his refusal to avail of the Promotion are not cceJ)trbic to the conipoCent authority 

•Contd, . 

- •. 	 _i 	- 



:2: 

the 	or.itjon would be enfo'ced on him and in case the 
official still refuses o be promoted, he Will be liable / to Thce the disciplinary  
orders 	

action for refusing to obey the 
'  

The date of takirigover of thesèoffjcj31, as UDC 
or their written refusal to accept the promotion may be 
intimated immediately to the undersigned, AD/G and SO/Conf. 
Cell, ID Hqrs. 

Before allowing the concerned officjaLs to take over 
as UDC, it may please be ensured, that there is nothing 
adverse pending or contemplated against them, 	- 

The above mentiord officols, on their promotjo 
to the rank of UDC, may exerjse thir option for fixation of their pay in terms of O.M. No.F...7/1/807Estt(p...i) dated• 
26.9,1981 Within one mnnth of the date of their promotion, 
failing which their pay on promotion Will be fixed under normal rules 1  

Vohra) 
Joint Director 

No. 4/ TP/ CV/ 99 (21 ) -/ 
Intelligence Bureau 

(Ministry of Home Affairs) 
(kvt. of India 

New DeThi, the 
Copy to:- 

1.JD/ 	 1• 

DDS 8fl3x : Arnritsar, Banlore, Ahmedabad 'Itanagar 
Guwahatj 

BBS I t  Tech andR 
ADD(Cp) 
ADs CP,  It Tech & R2 
SOs Ci', Iirnng.& R2 
ATci (Fax) 

Sh."Q.• Panicker, Asatt, CV 
BOB/SQ's Folder 

40 

(S.K. Sablok) 
Assistant Director 
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Annual Statement of General Provident Fui'icl Account 

'. 

,,.ara 6.10.2) .......... .
..................................... . .................................................. ..HfT124 f9111 	1i 	t1 	fEf& 

1Tf Year of Account 	 1997-98 

- 	

. 

-'H '4 hi { Halo of It ilurt.A 

ai (- if'irw 	i;i 	iit t'r P-{ 	f 	tr!I 	jR'ii 4( 	k'tt 	r'ii 	'ni vl 	tut 	tj.iif i' 

Account No. Name of Subscriber Opening Balance Doposits/ReCOVOriOS Intorwl allowed rj 	iri  

During tho year During the YOST Withdrawal during 
the Year 

1 	. 2 3 4 

U1-  / 
I 	if ); aiu Ii1 tjT 	 I1T fn aif iai 	'-T n 'l ttvn rii 	u11 jr 

This also includes R... ............ recovered in oarlior years detailed below, but brought on to the account of th' .ubcribor in this yrar. 

i'5th TTf 	ki 	 4 	ii 
rrctudcs lnorest on credits relating to earlier periods also. 

mi  

I: O r 

 

inis.,- inj credit debits please coo ovurloof,  

Notes 
ji 

if 	rt2t fr Trr 	i 	qfif 	 Thy. f'tsnjui 	lri 1rdc9 ftl 

If 1hp subscriber desires to make any alteration in the nomination alrady macjo, a revised nomination may be sent forth with 

accordance with the rules of the fund. 

'Tf 3T1.r,r41 31'191 ii,i 'lIclR i Tt 	1I 	1I11r( 	U/W't 	a1t1tki f 	vr1luirFlf177I1 	t 91u11t.tl I 

an 	ti 	1 Tuhi 	thrr 	1 	tnit 	til air't tlt.;i 	i; li.til 	i'.'l/&ltvi1 	; 1ltl 1 'll'Iitl ltI '1.1.11 	IIIfIt1 

In case tiii oiili cribur owing to hi!;/horhavi ntJ no fai,ily then, had noiiiiii,iI'ii .1 t , 4,rc,111tfh1r(n11 cIlr tliiii fl rne;r(>e,/ii 	iiIi 

his lamily tnd has subsequently acquired a (amity lw/she &houkl submit a nomination in favour ul a niembor/momber of tii/I:I 

family. 

	

rm 	 anizt1 	zk f; fi?vJi:vi 	ut 'if i;t. 	i~ l lt iri ii1rc : thi ri 	ifv. 	niI' 

	

111Tl 	 . 

The subscriber is requested to satisfy himself/herself as to the corroctenecs of the stat ernort and to bring or(o jf Iny to the r,.o 

of the Accounts Oflicer within three month form the dote of its receipt.  

4. 	
k f;\ . 	11r(/Signturo 

To be filled in according to the rules of the Fund Concerned. 	 . 	 . 
-- 

1I1t / Data 	 - 	 W/ Designation 

	

ii 1 	 .., - s 	• 	. \tt•' - 
V 
'•  0 ,0 

i TlTU Ift tf 1995-96 	t4f4Vlfl1 	rti tti: fi-iiii 	 ii t 

ACkriowlOdgCfliCtit lip 

lrnpoilant • Kindly return the slip to the Pay of Accounts ulfkiir lirurnodiatoly after the Rucelpt of the Account Staterriurt. 

Ihorehy acknowledge thuRoceipt of the Annual Statement oh my provident lurid Account for thoyoar 1995-G. 

if 	fiqj 	i 	 TiIT 	tI fni rvii i'm 

citify that to the best of my knuwlodgu and info; maliCe the balance shown therein is correct. 

	

- 	 nt f 	 frrri 	t 	4 ff 	h;t 	I 	n . t 	mi 	 iJ1 1T[t 

1 am to state tha&t I do not accept the baiance,hown therein as con Oct for the reasons given ovorhi4 

TRT/Sigriaturo ...... 
nI r1i\ 	/ 

•i 	i \: 	i 	t• 

	

- 	 to tl;n L;drt!r C •ri diFilho 

Namni (in block lntlr') ..'...; 	 IJ. 1/(1 N. 
- 	 1iF.i €JI o  4j 	_E R 

q 	 1- 	
2 

und An count No 2 O 	2 > 
or rise in Account Otlici 
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- £3t0j9: AI(o1(e and Spci0/ 	ciIiis Icr Civifl;u, Ei:p!oycc. of I)C Cen ;.fl 1!, 5(3(t 	• 
. 	

t?d U'iø, 'IWt1(oria Of (he fIO((1J-E3$fe,17 I?e 	fd iii (h3 	 !Y'ohr WILY L$Ith'GCJ) Giuups . . . 	. 	
QIiIfld 	RCCO( 1 Uliendlioi7s o(i/ 	/:110, Cett;/ Py COflIfl,iSsiOfl.  

. With a Viaw to 31Uc(irig ald ceairiiiig co 'peteni 011wers Ar s elvice Al flue 	 flc gon Coiipitinc 
:h(3 1 U4O(iS 01 AnAlachull Prdi, Asymn, kinlytir, 	 Mioraii 	 ntd 'lipu, ord9 	wi thIs Mu i:;tiy; O.M. Nv. ?U() 1 //Uj.IjV daled Ucernbr 1

4 , 1283 extending certain nhiownc I2  acid . cihui ?iIi(1 	to (?1( Civ11 Cen;rT Goverurrsci eIr)Ioy 	eViHçJ fl hk rcon. In 1eiii 	ol im ncj 1)I 2 U "Sa tidcls oUir Amn HlOGU CCiitincrj in 	ç 9fi)Ii (iv) ibid. wr 	
Io to 3pply muILi MphndW to uc CvjIii • O\'(flh1le; QJnpIOye 	[)oz;d to TO Adar11r! & Ncoar 	These vre fuilher xtP.ndd lo Ih 	•.: 

Cc ttrJ (ovcnhrlQflt eiipk)ye 	posi o the L 1 
 I;Iij n ;Iis Miris' O.M. of eVen nuinht dtcd • .rch ) I r; ] he atIOv/ances id tciiU 	\VecC utIir bcr1ised in IhiMinisity•s O.M No. 200 1 /i /8G/E.IVf . E.1i(0) dated Dcinber • 9U8 at 	

exter)cJcd tO th CeniaI Governit ernpfoyee posted 
(oUte Noitti steii Couici when sItio(iecJ in thc Noi f 	'fNn cc'iQn 

2. 	flic Iitit1 C;thnt i';iy 	 I:ivc ,  tij 	:i;i 	(t:rSnoII(J,1;ois 	Uu)n5Iiii, 1i(Ii,i (liii iIUVI(I le,  fitS 41 Ole
1l 	 nd I;l,;fI. 	itih 

%j 

tfi. eciii,f COvf:p 	iij 	yP 	ii :Iudiiiq Ott 	e 	of the All Iidit >otJ 	(lie NoilliL ;rn Ilj m  I iuy 	I'JItier 	 (hat the 	t;1zy aIo lxIeiicjel0 
1 0 C 	ttr 11 	'IlriIeI)I enip 0 	UtrludIgl(lOfIJCrf 	01 thr All hirlin Sprvic

1 l 
recn Iiui atIcit 	1 tII COlIluIiSciori have be 	Co sic'r ed by it ie (ovCIfl cut and thu Pi ede; it si low 	ed 
to decide a; fo!tows 	 .• 

• 	
•• I.fltJtI of l'oiricJ/DCpu( • Uoti 	 ' 	 • 	

: • The provi;ions in feymd (0 lellure o poInkpuiioi coliained iii this Mnsuys 0 .M. No. 
2001 4 /'u:3-E1V d;itd Dciiibr 1, 198, read 't OM. No.20e) 4/'G'oG•Iv/Il(B) daed 

Docember 	19811, 0 
shi C0(ihiIUr (Of)çj ai)f)li(tl,Ip 	

•; .:.. 
VfeigI)taqfl or CiiIri IJp: (in 	 At,ioaif :'tict 

1;'c;at M00 In Coilldential Hecods: -I lie povisio 	oiilaiwd in this Mi:ikuys O.M. No. 200 1 /3 1 133.aiv dated Duceitit,er 1 , 1 9U3, read witliO.M: • No. 200 l 4/16/36.E (V/E (0) dated Deciiibc 1, 
198 , shall  ConhillUC to be applicble. 	 • 

• 	(iii Special [Duly] AIlowancR 	 . 
Central (30 v (WIlneld Cjvilin Ciiitilyp s 1',ii ct an "All l;uJi 

Trnn5t er I. ihilty and posted o thc spuiicd • 	Tet r(orj$ iI the ;'Iwui. Ea strom cy 	shdl h 	atileci the Special (Duty( Atlov,aiicq at the 'ate of 115 
 per • cent of their b2SiC pay as presci ibid iii (uk Miiiisry's Q.M. t'J, 00 I / 1 tW El V/E, 11(0) dated Ducen her • 

	

	lt)OU, but Viilii0u( ney C(Iiiuj Oii l CllSiillIur. 1ff otlir "onis, the ceiliriy of  rjr, 1.UU0 f)er Iiionih Cuiucidty In 
ficc shall no fonqerbe al)t)l:;thIe and (ho coiidjoii that the aqIeqalfl of the Special tl)u(yJAlIowince 

pCCat P3y/)Cpu(If 'Ott (Duly) AIIoi',aiic; 	
ii nny \viIf to e,ced Rs 1,000 per month sI tall al o be Ui51 nse • Wi(h. Oilier let ins and Conditiotis govot  

af;f,licjtjIe 	 g (lie ortt of His Alo dance haIi 1  however,. caittinuC. to bo • 	 . 	 • 	. 	•. 	

•. 	• . 	.: 	••. 	• • 	In (errii of the orders COrililied ii !iis Ministry's O.M. ho. 
?0022J 2108'E II(E) dated My 24, 1989,Cii(jil Govetntti;il Civilian ernpty 	

i1'/inq an Al India Ti a'lser Uabiti;y a cci posted to 	e in (h Anounrari & NICCL)ar.afl(J Lakshay, CCf) Groups 	
lsland ate 1)1 senIly Cnhillccj to an Island S()ecul Atlowanc at 

• . •.valylny iaIo in Iiuo( the Specal U)utyjAl1o'.'ini0 Clii ISbI in the Ncrlh•Eierrt fcniorr. 1 his AtIowzuce 
lrall colitis rue to be adnlrlssi)IC to tire Specihird c leqosy o Cninai Gove,nrnwnt ern1)IoyCS at th same 

i? as prrSCmij for thic dilttermt sf)eciliccl areas III th OM. doled May 
24, 1 U? but ".'itliou( any CCiIIIIQ On '(squarilusii 1 IiiSflIIo\v;lnsro shall nio trr'srcc.trhhi h tCmi;snj as island 	pr:ciaI (l)nty)Ahlowrttcc 	r'paalrr unInn 	ii seqaid in Ilk Aitrr',:rs, 	lr,q. l:,,'r"r i''msNf 

 

	

its Itik I rrrkiiy' 	0 lvi. i'io 	12( I)/!' ltm  E.Il(it) rhat t t •huly 7. Iiwi, 	 • 	 , 	 • 

• . 	Ailcnrlioni Is 
:iso rlvilnd it this C0tll1r,6oni ho the cialiic01y Oldels contained in (Isis Mijii5hiys 0,1"I. No. 11 (3)/9S. E. 1 1(0) cla;ud Jarii;sty 1 2, 1926,   v,hk:ti sI s;i; cori;iuue lo bo a)plicaUl 	not only 	r 	 I ho • 	

CnLrat Govetnirirsit ClnrnIfly.5 jioled to sive iii tIre l'Jusili-Eas(rnn flcion but ato Idlhr 
	Posted to 5ClC in Il 	Andaniani 	(licobar arid l.irI d'e1, G:oup5 ol 1012nds, 	• 	• 	• • 	• 

• \ 	,- 	. 	 • 	• 
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 cZl  
: - O'ders in 	' (( VjSj0 of he r'es o( 	

COrIP)Iory AIlowfic 	such as 	unut. 
. LocaI;tioy,jrc I3d CIitTate AIIov,atce libfArea AIo/pnce Conipo0 H11 - etc., "iich 	re tOC(iOr1.$)CcC iiv 	Cr 	

CPIrafy 	;u(icj or 	Ur1(JO kii 	blip 	oii 1in 

GoveI')rT11.1 cI2c;1(1 	rj 	rcctllIt1Il(cnhl()., Q UI(1 
ruth CI1IrLf J 3 y C'OrtrjQr 1 eItrU 	I;e 

flIfUVlA11Cr 	TIit; ()1(Jej 	IiaU flt)()Iy to I e 	ijI. Cenri Govern,neii cmi)Ioyees poIed fl the specir 

-. locaflLi 	i 	
tJCrt11EisIerri 1eçiori Andiiiri & Nccbar lsnds and Lkuv 

	IIind, 	 . 

bn the Ofea(s) of iher poSth and sujzc o 
UI(3 ob rvance ol ti 

w I erm and condiliots cpcciiud (h 
U1()n . 

such of lilOSrj m;loye 	'li 	e euh 	
to th 3PflCi)1. (Du;yJ Altowice or th Island Spckl t)uty AHo,nc sItt also h2 efltiUd, in 6ddilon to the Spç 
	

Allowanco() s 3dink)j1 to 
them in terms of thc 	separate Ocdr 

Ct""Ifal Govenimcf1t 
ef"PlOyees enlille(J to SijoI Compefl s ,i o(y p,  which are yet 10 1) iue'J, will CO in 	o draw such aItO,a 	 separa ordr In respect 015 

at Ue existing rates wth reference to the 

the

notional pay "hich they would have d,,n in he appIicble p;cevj5 
	

scIes of pay but (or the inhrocj n  of the COrrsponj119 fCviserJ sc2ls ti!l Iha revjs'd oidrs re issued on the basl5 of the recomrnel)dationis o1 In 

Cenr Pay Cornrn0 and te Govenru,iet decisions thereon 	
1 Traveiiiq Ailovianep on Fir5 Appor1t11 	 . The exicjim con cjo 	s ptovicJj iii uk 	 O.M .  No 2001 413 '33 	IV dated Deceinbcri 	1903 

• rind !Uthr Ibi5 	in O.I.A . No 2001 /1G/C3.E lylE 
11(3) dated DeceIflbr 1, 1 988, shall Coritiiiuo tobo 

•rtpp l icable 	 •• 	. 	. 	. • 	

: 
Travit19 Allo'310 

for Jouty on Transç. Ioad Mileage For Transpojttt011 of Prsonl E(ct o Transnr; Joiniry Tiii 	v/j(f Lüv 	 . 	

• ., •:•,. 
The existing plovkionis 	co;tlajd In Il 	

Miniys OM. No. 200H/3183.FIV daIed.Dece1U1 
 

lilt COfltiu0 to be 'pplicabI 	 ., 	.. 	

. 
(Vii)1p Travel Coric5i0 

In ICIWS 	11w C Xistincj pro/iin; S cof,J in this 	 O.M. No. 2001 333E IV dated Dccb 	:. 

H 1933 

the i011oy/jflg op;io5 are available to a governre( sen/ant v4o lcaes hii Family behind at(heopd 

or anoIter selected place of :Csidonce and 'ho has not ovaed of transfer Iravetling Ilowancc br the family : 	

.... 
th 

govennitn11 serv, can avail of the icavp liavel conce011 (or Journey to the Home Town 9cc Ih a bloc' period of two years 
Under (ho no nat Leave Tcav0t CO Casson Fule 

Oil 

isi lieu tlieo( the govcri1i1it seivt can zvaiI of tim (acily for hiinseltflisel( lo tiavet Oca:y
3  

• from ihe 	

of posirig to the Iloui iori or the place Where the larTiily Is residing and lor. th fatuity (rOStricled only to the Cpou 	and two dCpflnd,til ctiIr 	
ol age up to 18 years In respect at SOnS mid 

• up to 24 e3t; in rpj 
o(dauglitetJ also to "'Cl OOCC a year to vkit tho govenilinCut se(vant 

	th 

staio 	of POlini. 	• 	 • 	

. 	 : 	
" : 

ihe 	
special provisiOns shall continue o be applible 

	 • 	 • 	

• •. •• 
n.addt10 	

Cerirat Governi1i11t employees nid their fawilj5 posted n these t9nrjtor;es shall be entitled l • vaito( the La,e Travel 
Conc55j00 In eruergencie on two Cddiljor)al OCSi05 

during their entire setic6 • This hall be termed as Eniergenicy Paage Conicsion and is Intended to eniabI the Cenirit • Governnietit employees and'or their faciiili 	[spotj ,  nd 	
dpenj11t chilthc1;j to l:avl either to lit e horiw O'.•,ji or the Slatiomi ol Poslinq in an eri1, ilik hntl he ov•r rind 
	tIme Ilorm,t;it CI1ttt;iiiit n lh C(IiplOyrc in ti me; ot the OM cM I id [)cCCm itr 1 , 1 U3, arid the two addj;ior)al Passages Under t1 

	: •. - 

tIme1flcy asrqe 
COf1CC1OII shall be availed of by 

the entited.t1Od and cla 	of lravl 	adrjiisjti 
under Uie nomnial Leave Travel COflCSj 	flul5 I:Ijlthpr 	

nlo(fific;iljon of th 	o(doir coniij iii ilmi ?iinict, , t .  0.M No. 	
)Oi4/1G/(lG.tV/tt(D) d;ited 

1 irj 	
, Y 	tt 	

i3()O anJ l)OvC and 1liji (atililies, I.e. SPOUse and 
Cpedeimt Cl tt_4t 	(up to ifl years In 	01 :os 	mmd up r 2'l 	am ; in 'eI)ect ot dnuqIj.j Will h 
pwrIj In, lr",'l 1i 	

nm Lpav,, 1 f'i"l Ccj're;011 betwep 
	

in 

lh (lu,h E , t ncj CJcu; 	
mm(1 VICp Vera• bekve en Pomi Ulair In lh Andpmnan & NICO1)nr lslanç nhI(j 

	

arid vicO vCi 	iict 	l(avrir.,lli in:) Jr. 
Lkt1a(j\.,1) Islands amid Cochiti and Vice 

• 	• • 	• 	. . • 	• • • 	. 
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(Childrp.n Ecluc2tion Allowance and Hostel Subsidy 
The existino provkions as contained ini'his Ministry 111A. No. 20014/3133-Ely dated December 14, 1983 
shall continue to be applicable. The rates of Child err ( ducrttion Aliowanc and i-lotol Subsidy Iiavitiq b,en . 
revised in to Department of I'i2rsorinel & Tralnlriü O.M. No. 21 O17fl/97-Estt (Allovianices) dated Jr,ino 12, 
199c, the Allowance and Subsidy shall be payable it the revised nlon(lTly rales of Ps 100 and 'As 300 
respectively per child. . V  

ix) Reterttiori Of Government Accommodation at the Last Station of Posting 

The Jacilily of rctcnlion otGovcrnmnt accmrnodtion u the ist s(a1in of posting by the Centriovernrnent 
employees posted to the specified territores and viho:;e (amies COnttnc to stay at that Latiori Is available 
in terms of the ordors con&ned In the erstwhile Miislry of Works & I-(ouing OM. No. 1 2035/24177-Vol. VI 
dateci February 12, 1964, us 2lncncjed from time to time. This facility shall corrUrtue to be 

0

vailabIe to.the 
eligible Central Government ernpioyeas posted In the Notlh"Eastern Region, Andaman & Nlcobarlslands 
and Lakshadviccp Islards. in partial modification of , these orders. Licence Fee for the accomniodations 
retained will be recoverabI at the ppIcahle nonrml n3tes in cases where the secommodation Is betowiho 
type 

 
to which the employee is crilillccl to .ind at one and a half tunes the applicable trorinal w(u iii cs' 

v,lujre the entitled type of eccorru; odation has been r elained. The facility of retention of 	oyernwwt 
accommo'Jsjor1 nt the last s!aion of posting ':iU also be admissible for a period 'of three years beyond the 
normal pen'nissLl period for retention of Government Cccommodation prescribed in Ille Rute. 	' 

House flent Allowance for Enrpluynis hi Occupation o 	it ed Prvatu Aecoinnodatloii  The orders contained in this Ministry's O.M. No. 110tG/1/EJ)/84. dated March 29, 1984, arid extended lii .  this Minis(ry 1 s O.M, No. 20014/16186-E.lv/E.Ji(13) dated Doce;nber' 1, 1988, shall corjjir)u'e to be epplic.abl. 

fietention of Telephone Facility n1 (Ire Last Station of Potiiin 
'As provide(l iii INs Minity (J.M. f'lu. 20U li/i 6115U L.lV/.11((f) dd 1)ec('rirber 1, 1 9(30. Cenlial Goven ii 
ernployes who are 'ligible for suderihit telephones may be peuniiited to retain thek redei1ial 1elcphon. 
p1 their lii station a' f-vsIinq po iid'd the rcr r tl and all o her cl' -'njes arr paid by the concerned Wt)I)ioye5 
therneselves. 	 V 	 V 	

. 7: 
 

'(Xii)Modjcal FacjIitia  

Families and the eligbte dependants of Central Govtmment employees v/ho slay behind 'at the reious 

slaUons of posting on the employees being posted to the specilied terdlories shall continue to be eliibló to. 
avail of OGHS faciliUos at iaIions ':hce such fadliUns are available. Detailed orders In this regard will ho 
issued by'tlre Ministry of 1'lealh & Family Weiare_ 	 . 	. 

3. Th President is also pleased to decide that 	 in so 1ar as they relae to the Central Govcrnmn 
ipoyues posecJii (ire Nji(li.Eas(erni fiegoo :5ftiU 'also bu'appllcablo mutatis mu(andis to the Civilian Central 

Government employcec including Ohr1f the All India Servicas posted to'Sikkim' 
4 Thit ,4o oiders WAhk effect romAUjg97 

G. In so (ares pefsons serving in lIne fiidiariAuchit andAccounlPepartrnorr(nroco,cerno Ihosoordor lssuo 
3cr consultation with the Comptroller ar -rd Auditor Genomil of India,  

6. Hindl version will follow. 
 

(N.SUNDER RAJAN  

Joint Secaay to (he Govrnnietn of linclin : 

To- 	 , . 
 

All Mipis'rics/Dcçiarimncntof the Government of India As per staridad Distribullort Listi 	
. 

- Copy (wlr Lsual nunrbe of spare copiesl (orvaded ;o C&AG, UPSC, etc. (As per standard Endorsement List) 

	

COFY also k'cwardcj to CHef Sr.roiary, Andr;mrzin & Nicher Islands and Adiiimrisliutor', Lalcslrcidweep,. 	, . 



I7 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENCH - 
O.A. No.56 OF 2000 

; 	 \ 	Shr1ManoKUmar&Others 

of Intha&Other 

IN THE MATTER OF 

en stateinent submitted by the Respondents 

The respondents beg to submit the written statement 	as follows: 	'. 

1. 	That with regard to para 1 the 	respondents 	have 

denied 	the 	contents of the para, 	It is not 	correct 	that 

Memo.. 	N0.11(2)/9-E.JI(B) 	of MOF 	(Deptt. 	of 	Expenditure) 

dated 	22.7.98 has not been implemented. 	In this regard, 	it 
may 	be 	stated 	that the Memo, 	under 	reference 	has 	only 

removed the ceiling of Rs.1000/- per month prescribed in MOF 

O.M. 	dated 1. 10.88 but other conditiors governing the 	grant 
of, 	this 	Allowance 	(SDA) 	continue 	to 	the 	applicable. 

Further, 	the clarificatory orders issued by MOF vide 	their 
OM 	No.11(3)/95-E.II(B) dated 	12.1.96 	in order to 	inplement 

the Supreme Court Judgement in Civil Appeal No.3251/93 dated 

20.9.94 	continue 	to 	be 	applicable, 	which 	has 	been 

specifically mentioned in the OM under reference. 

That 	with regard to paras 2, 	3, 	4.1 and 	4.2 	the 

respondents beg to offer no comments, 

That 	with regard to para 4.3, 	it may 	be 	stated 
that 	the OM No.20014/3/83-IV dated 14. 12.83 was 	issued 	by 

the'Government for improving the facilities and 	allowances, 

including 	 SDA, 	admissible to 	Central 	Government 

employees 	for 	attracting 	and retaining 	the 	services 	of 

competent officers for service in the NE Region. 
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s-f 
That with regard to para 4.4, it may be submitted 

that All-India transfer liability has been established in 

respect of lB employees owing to the fact that recruitment! 

promotion in lB is done on All-India basis and on the basis 

of common seniority list except for the post of Security 

Assistant and Group D' post. For these two categories of 

posts, the recruitment is being done on decentralised basis. 

I!I 

That with regard to paras 4.5, 4.6 and 4.7 the 

respondents denied the contents of these paras. The MOF OM 

No.11(2)/97-E.1I(B) dated 22.7.98 has stipulated that the 

conditions for the grant of SDA will continue to remain same 

as issued from time to time on the subject. The petitioners 

claim for grant of SDA on the ground that they fulfil the 

eligibility criteria of (i) having All-India 	Transfer 

liability, and (ii) posted at NE Region is not correct. The 

Supreme Court judgement in Civil Appeal No.3251/93 dated 

20.9,94 which was conveyed by MOF in consultation with MOL 

vide their OM dated 12.1.96 has conclusively decided the 

issue. 	MOF vide their OM dated 12.1.96 has laid down that 

Central Govt. civilian employees, who have All-India 

transfer liability are entitled to SDA, :Ofl being posted to 

any station in NE Region from outside the region and SDA 

would not be payable merely because of the clause in 

appointment order relating to All-India transfer liability. 

It has been further added that grant of this allowance only 

to officers transferred from outside the region to this 

region would not be violative of provisions contained in 

Article 14 of the Constitution as well as the equal pay 

doctrine. The Hon'ble Court also directed that whatever 

amount has already been paid to the respondents or for that 
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er to other similarly situated employees would not be 

vered from them in so far as this allowance 	is 

erned, 

/ That with regard to para 4.8, the respondents 

tted that all the employees irrespective of 	whether 

belong to NE Region or not were paid SDA on their 

i posting in NE Region prior to the judgement in Civil 

Appeal No.3251/93 and issue payment of MOF 	OM 	dated 

12,1.96. However, thereafter 94"O'SDA has been regulated in 

accordance with the Apex Court judgement as reproduced in 

MOF OM dated 12.1.96 where it has been mentioned that 

payment of SDA is to be regulated in respect of 

petitioners and other similarly situated employees as per 

principle laid down i.e. Central Government Civilian 

Employees, 	who have 	All India transfer liability are 

entitled to the grant of SDA, on being posted ' to any 

station in NE Region from outside the region and SDA would 

- not be payable merely because of the clauses in the 

appointment order relating to All India Transfer Liability. 

The Apex Court further added that the grant of this 

allowance only to the offiicers transferred 

from outside the region to this region would not be 

violative of the provisions contained in Article 14 of the 

Contjttjon as well as the equal pay doctrine. Further 

whatever amount has been paid upto the date of judgeinent 

(20,9,94) to the Respondents or for that matter to other 

similarly situated employees would not be ,. recovered from 

them. 

MOF OM No.11(3)/95-F,JI(B) dated 12.1.96 	and 

recent pronouncement of Hon'ble CAT Guwahatj judgement dated 
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7 	½8.9,99 in OA No.140/97, where CAT has held that those 
who belong to NE Region would not be entitled to 

SDA as per the Apex Court judgement mentioned in the O.A. 

dated 12.1.96. Further, CAT has directed the Respondents to 

determine the entitlement of applicants or some of them to 

SDA or not, as per decision of the Apex Court. In view of 

this, the applicants, who belong to NE Region are not 

entitled to SDA. 

. 	That with regard to para 4.9, it is stated that the 

payment of SDA has been regulated on the basis of MOF OM 

dated .12.1.96 issued in consultation with MOL. 	The 

petitioners has no legal ground to claim the benefit through 

Hon'ble CAT, which they are not entitled as per Government 

of India, MOF (Deptt. of Expenditure), OM dated 12.1.96 

issued to implement of Apex Court. 

That with regard to para 5.1, it is stated that the 

Respondents action is in confirinity with decision of the 

Government, Deptt. of Expenditure conveyed vide MOF OM 

dated 12.1.96 issued in consultation with MOL to implement 

the directions of the Apex Court judgement in Civil Appeal 

325 1/93. 

That with regard to para 5.2, the respondents beg 

to state that comments as per paras 5. 

10, 	That with regard to paras 5.3 and 5.4, it is stated 

that the grievance of the present applicants, for grant 5.4 

of SDA are covered under the principle laid down in the Apex 

Court judgement in Civil Appeal No.3251/93 as reproduced in 

MOF OM dated 12.1.96 to the effect that grant of SDA only to 

the officers transferred from outside to NE Region would 
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V 	not be violative of provisions contained in Article 14 of 

the Constitution as well as the equal pay doctrine, hence 

there is 'no violation of the equality and discrimination 

against the petitioners. 

That with regard to paras 5..5 'arid 5.6, the 

respondents denied the contents of the paras. The 

appiicants eligibility for grant of SDA has been duly 

considered in the department but the said benefit cannot be 

conferred to these employees as they are not found eligible 

as per conditions laid down by MOF O.M. dated 12.1.96 

conveying the Apex Court judgement in Civil Appeal 

No.3251/93 and the Hon'ble CAT Guwahati judgement dated 

28.9,99 in OA No.140/97. 

That with regard to para 5.7, it is stated that in 

view A submission made abo've,,the respondents action is not 

il'legal, arbitrary and very well stand the scrutiny of law. 

That with regard to paras 6 and 7, the respondents 

beg to offer no comment. 

That with regard to para 8.1, the respondents beg 

to state that in view of submission made above 	the 

applicants are not entitled to any relief. 

That with regard to paras 8.2 and 8.3, the 

respondents beg to offer no comments. 
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I, 	\\ 	. 	 ec_\DC, 

Subsidiary Intelligence Bureau s  Guwahati being authorised 

do hereby verify and declare that the statements made in 

this written statement are true to my knowledge, information 

and believe and I have not suppressed any material fact. 

2. 	And I sign this 	verification on this the 

day of ikcem6i'2000. 

DECLARANT 
Asggtant DrecOr. 
S.I.B. (M.i.'.) 

• 	 Govt. of Inoia 1  
GuwahtJ. 
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